UNI, Online, 5.1.2023

Page No. 0, Size:(0)cms X (0)cms.

3 & Aoy, N ) Bt gaT ATHS Y ST 71 ALy

http://www.univarta.com/news/other-states/story/2891576.html

3T SET I AT e & &7 T 37T 97 (THATHIHRE) o 313 1 o 7eg afa 7 (Few) ik gia |
HeT ¥ ek (3o O ) 1 T & Teh Holl AT Hol H HehaH T HHAT Y Tg Teh ¥ afw
AT & 3T 3oT T ST I il 1 ol Sor 1 4T &1 3 9 & Sl oY 3iR e afa g 58
AT A H IS #ACR el Tehfd 3t o G o1 & 370 T 7 301 § el oh ol v avgT off o o1fa &7
# 38 bl T T T 3T T GoRT gl o1 81 | AT FHT 7 197 & Afg o & 38 iy o iy o at
Y 9X AT I 3Tl AT, Ig AU gl & qI i [T T &




UNI, Online, 5.1.2023

Page No. 0, Size:(0)cms X (0)cms.

NHRC directs Odisha CS, DGP to look into a fake murder

case

http://www.uniindia.com/nhrc-directs-odisha-cs-dgp-to-look-into-a-fake-murder-
case/east/news/2891481.html

The National Human Rights Commission (NHRC) has directed the Chief Secretary and
the DGP of Odisha to look into the harassment of an innocent person facing trial in a
fake murder case. Since the woman, who was alleged to be killed by her husband, is
alive with her children, the NHRC asked the DGP and the Chief Secretary to take
appropriate action against the responsible policemen so that these kinds of incidents do
not recur in future. Acting on a petition filed by Rights Activist Radhakanta Tripathy, the
NHRC passed the order on December 31 last. Tripathy in his petition stated that one
Abhay Sutar of chaulia village under Patkura police limit from Kendrapada district was
falsely charged by the police for killing his wife and sent to jail for the offence which he
never committed. The victim remained in jail for a couple of months and faced
harassment for 7 years in the false case on account of gross negligence by the local
police as well as by the State authorities. Tripathy requested the NHRC for action
against the complainant, erring police officials and compensation to Abhay, who
remained behind the bar and is facing trial. The Apex rights body opined that the
allegations made in the complaint are serious in nature involving the ‘Right to Life' with
dignity and gross negligence by the State functionaries involving the grave violation of
the Human Rights of the victim.

The NHRC had earlier issued notices to the Chief Secretary, Government of Odisha
and the Director General of Police, Odisha calling upon them to get this matter
independently enquiry upon by the CB/CID and send the complete report in the matter
within a period of six weeks. One Prahallad Moharana had lodged a complaint in 2013
with the police stating that his daughter is missing and accused his son-in-law Abhaya
of killing her for dowry. Abhya had also solemnized a second marriage, he had stated.
The police acting on the FIR arrested Abhya and produced him before the court. The
Police remained in dark for years about the whereabouts of a woman and initially
registered an FIR of her murder. On February 29, 2020, the woman appeared before
the authorities and recorded her statement. Tripathy stated that earlier in this type of
case the NHRC ensured compensation to the victim and disciplinary action was initiated
against the errant Police officials. The petitioner requested the NHRC for criminal action
against Itishree and her family which will also set an example against the habit of false
accusation and save precious time for the Police, Judiciary and State Machinery. The
NHRC observed that initially the said Abhay Sutar was booked u/s 498A, 494, 302, 304-
B, 34 of IPC and u/s 4 of DP Act but subsequently the Sections, 302 and 304-B IPC
were dropped during the investigation.

It is apparent that the police proceeded with the investigation of the case in haste and
immediately applied sections 302 and 304B IPC which should have not been done by
the police and which might have put the victim under tremendous stress and mental
agony. This clearly indicated that fair investigation was not being conducted by the
police at the initial stage of this case, the NHRC observed and directed the Chief
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Secretary and the Director General of Police, Odisha to look into the matter and to take
appropriate action against the responsible policemen.
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BJP central leadership team to check human rights

violations in Bengal
https://www.thestatesman.com/bengal/bjp-central-leadership-team-to-check-human-
rights-violations-in-bengal-1503143794.html

BJP’s central leadership has engaged a private voluntary organization to visit Bengal to
verify how far human rights are protected in the state. The organization has formed a
team comprising a retired judge, retired IPS officer, two senior lawyers and a journalist
who are scheduled to visit different areas particularly in rural Bengal during a two-day
tour from Wednesday.

According to an insider in the Bengal BJP unit, party president Sukanta Majumder and
Leader of Opposition suvendu Adhikary may also meet the team to brief the latter about
alleged deteriorating law and order situation in the state.

The state BJP unit has also formed a separate team comprising party leaders like
Bharati Ghosh and Dinesh Trivedi to coordinate with the central observers of the private
organization. The central team would focus on several issues starting from alleged
corruption in school teachers and group D employees’ recruitment, political violence
leading to incidents of murders, reports of bomb blasts in many areas across districts
and other law and order problems in the state.

The team members would also talk to people belonging to different walks of life seeking
the latters’ views on human rights’ protection issues in the state, sources said. It may
also visit the state several other times before the elections in rural bodies scheduled
likely in April, it was learnt.

Earlier with the directives of the High Court a team of the National Human Rights
Commission (NHRC) had visited the state to inspect situations during post-assembly
polls violence in 2021. The court had directed the commission to visit Bengal after the
opposition parties, mainly BJP, filed a case alleging large-scale post-poll violence
unleashed by the ruling Trinamul Congress in the state.

Political observers in the city felt that the visit of the team engaged by the party’s central
leadership to the state seems significant this time particularly at the backdrop against
when the Mamata Banerjee government is facing an unprecedented crisis owing to
charges of corruption starting from teachers’ recruitment to the PM Awas Yojana.
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NHRC Issues Notices To Delhi Govt, Police Chief After

Father-Son Fall In Open Sewer
https://www.outlookindia.com/national/nhrc-issues-notices-to-delhi-govt-police-chief-
after-father-son-fall-in-open-sewer-news-250665

The NHRC has issued notices to the Delhi government and the city's police chief over
reports that a man and his son fell in an open sewer at Rohini recently, officials said on
Tuesday.

The incident reportedly happened as the lid of the sewer was missing, perhaps stolen
by drug addicts, the National Human Rights Commission said in a statement.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a
media report that a father and son fell in an open sewer at Rohini's Sector-31 in Delhi
about two days ago, it said.

While the father was pulled out and admitted to a hospital, the search for the missing
eight-year-old child was on by the fire-brigade team, the rights panel said.

The Commission has issued notices to the chief secretary and the commissioner of
police, Delhi, seeking a detailed report, including the present status of the rescue
operation, the status of investigation, medical treatment of the father and compensation
granted to the aggrieved family, it said.

The Commission would also like to know about the action taken against the "delinquent
officers, responsible for the tragic incident," the statement said.

The Commission has observed that the police and local civic authorities need to be
extra careful and vigilant to check that anti-social elements do not steal manhole lids
and grills in the area. Hence, it would like to know from both authorities about the steps
taken or proposed to be taken to address the issue, the statement said.

The NHRC has noted that in a similar kind of incident in Rohini's sector-16 on March 29,
2022, four persons had died after falling into a sewer line. It had taken suo motu
cognisance of the incident and called for reports from the authorities, it added.
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Man tried for murder of alive wife: NHRC notice to chief
secretary and DGP

https://www.newindianexpress.com/states/odisha/2023/jan/05/man-tried-for-murder-of-
alive-wifenhrc-notice-to-chiefsecretary-and-dgp--2534913.html

The National Human Rights Commission (NHRC) has directed the chief secretary and
director general of police (DGP) of Odisha to investigate the case of a man from
Kendrapara district who faced trial for murdering his ‘alive’ wife.

Since the woman who was alleged to be killed by her husband, is alive with her
children, the NHRC asked the DGP and the chief secretary to take appropriate action
against the erring policemen so that these kinds of incidents do not recur in future.

The NHRC passed the order acting on a petition filed by rights activist Radhakanta
Tripathy. In his petition, Tripathy stated that one Abhay Sutar of Kendrapara was falsely
charged by the police for killing his wife and had to languish in jail for an offence that he
never committed. The victim remained in jail for a couple of months and faced
harassment for seven years in the false case due to gross negligence by the local police
as well as by the state authorities.

Tripathy requested the rights panel for action against the complainant, erring police
officials and compensation to Abhay. The NHRC said the allegations made in the
complaint are serious in nature involving the ‘Right to Life’ with dignity and gross
negligence by the state functionaries. Therefore, this case involves a grave violation of
human rights of the victim.

The rights panel issued notice to the chief secretary and DGP, Odisha asking them to
get the matter independently probed by the CB/CID and send a complete report in this
regard within six weeks.

In 2013, one Prahallad Moharana of Samagola village in Jagatsinghpur's Kujang had
lodged a complaint with police alleging that his daughter Itishree Moharana was
murdered by her husband Abhay for dowry. Acting on the FIR, police arrested Abhay
under sections 498 A, 494, 302, 304 B/34 IPC and 4 Dowry Prohibition Act. However, in
February 2020, Itishree was found alive.
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REJOINDER
BY NHRC

The National Human
Right Commission has
dismissed as factually incor-
rect a report carried in the
Delhi Edition of The
Pioneer on January 4, 2023
on page 5 under the head-
ing “NHRC team to visit
Didi Turf” today.

In a rebuttal the NHRC
has said the report that
“The National Human Right
Commission is sending a
team to Bengal to take stock
of the situation arising out
of falling law and order and
recruitment scandals.....”
is factually incorrect.

The Pioneer regrets the
inadvertent omission.



CORRIGENDUM
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NHRC notice on trial of Odisha man for murder of ‘alive’

spouse
https://www.thestatesman.com/cities/nhrc-notice-on-trial-of-odisha-man-for-murder-of-
alive-spouse-1503143769.html

The National Human Rights Commission (NHRC) has directed the Odisha Chief
Secretary and the Director General of Police (DGP) to investigate into the plight of an
innocent man implicated in murder of his ‘alive’ wife.

The commission, taking a serious view of the matter, asked the authorities concerned to
take to task the erring police officials for lopsided investigation of the fake murder
allegations.

The man is currently facing trial for allegedly murdering his spouse, which he did not
commit. Since the woman who was alleged to be killed by her husband is alive with her
children, the NHRC asked the DGP and the CS to take appropriate action against the
investigators so that these kinds of incidents do not recur in future.

Acting on a petition filed by Rights Activist and Supreme Court Lawyer Radhakanta
Tripathy, the NHRC passed the order.

The petitioner in his petition stated that Abhay Sutar from Kendrapara district was
falsely charged by the police for killing his wife and had to languish in jail for the offence
which he never committed as his wife has been found alive. The victim remained in Jail
for a couple of months on account of gross negligence by the local police as well as by
the State Authorities.

Tripathy requested the NHRC for action against the complainant, erring police officials
and compensation to Abhay, who remained behind the bar.

“The allegations made in the complaint are serious in nature involving ‘Right to Life’ with
dignity and gross negligence by the State functionaries therefore, this case involves
grave violation of Human Rights of the victim”, the NHRC stated.

The NHRC later issued Notice to the Chief Secretary, Govt. of Odisha and the Director
General of Police, Odisha calling upon them to get this matter independently enquiry
upon by the Crime Branch/Criminal Investigation Department and send the complete
report in the matter within a period of six weeks.



